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Separate paging is given to this Part, in order that it may be filed as a separate compilation.

PART IV.

Regulations, Orders, Notifications and Rules, of the Government 

of India, of the Government of Bihar, and of the High Court, 
Papers extracted from the Gazette of India and Provincial 

Gazettes. Orders of Commandants of Volunteers Corps.

The 28th July 1937.
No. 8208—17 A-5/37-P.—The following- 

notification, issued by the Government of 
India, Home Department, is republished 
for general information.

HOME, REVENUE AND FINANCE 
DEPARTMENT.

NOTIFICATIONS.

The 22nd July 1937.
No. 7991-A.—The following notification, 

issued by the Government of India, in the 
Homo Department, is republished for general 
information.

P. T. MANSFIELD,
Chief Secretary to Government '

Police.
Simla, the 1st July 1937.

By order of the Governor, 

P. T. MANSFIELD.
Chief Secretary to Government

Establishments.

Simla, the 10th July 1937.
No. F.-118/37.—The following general 

order by the Secretary of State for India is 
published for general information:—

The Secretary cf State, with the concurrence 
of his Advisers, hereby specifics, in exercise 
(,f the powers conferred by section 275 of the 
Government of India Act, .1935, the Indian 
Givii Service and the Indian Police as services 
for appointment to which women are ineligible.

J. A. THORNE,
Offg. Secy, to Govt, of India.

No. F.-21/26/37.—In exercise of the 
powers conferred by section 27 of the Indian 
Arms Act, 1878 (XI of 1878), the Central 
Government is pleased to direct that the 
following further amendment shall be 
made in the Indian Arms Buies, 1924, 
namely:—

In the first column of the Table append­
ed to Schedule I. to the said 
Rules, iu clause (a) of entry (1) 
after the. words “ Members of 
Boards of Revenue ” . the words 
“Members of Tribunals appointed 
under sub-section (2) of section 
296 of the Government of India 
Act, 1935” shall bo inserted.

J. A. THORNE,
Offg. Secy, to Govt, of India,



OKISSA GAZETTE, JULY SO, Part iv.THE274 __ -

The 23rd July 1937.

No. 2286-C-—The following notifi 
by the Government of the Punjab is 
Iish3d for general information.

By order of the Governor 

P. T MANSFIELD,

The 22nd July I&J7.
Cation

rePub,The following notifications 
United ProvincesNo. 2267-C—

by the Government of the
Wished for general information.are repu

By order of the Governor,

P. T. MANSFIELD,
Chief Secretary to Government.

POLICE DEPARTMENT.

Miscellaneous.

Lucknow, 2nd July 193?.

No 1229(iyVlII—1040.—Whereas the 
issue dated May 18, 1937 of the Zulfiqar 
newspaper of Lucknow contains matter of the 
nature described in sub-section (1) of section 4 
of the Indian Press (Emergency Powers) Act, 
1931 (Act XXIII of 1931> and whereas the
Governor has, in exercise of the power con­
ferred by sub-section (1) (a) of section 3 of 
the said Act, declared to be forfeited to His 
Majesty the security of Us. 500 deposited on 
April 16, 1937 by the publisher of the said 
newspaper under section 7(3) of the said Act;

. therefore, the Governor, in exercise of 
the power conferred by sub-section (1) of 
section 8 of the said Act, declares to be 
forfeited to His Majesty every copy of the 
issue dated May 18, 19 J7 of the said Zulfiqar 
newspaper of Lucknow.

Chief Secretary to Govercniont

Simla-E, the 28th June 1937.

No. 9585-P. B.—In exercise of the powers
conferred by section 19 of the Indian Pless 
(Emergency Powers) Act, XXIII of 193^ 
the Governor of the Punjab hereby declares 
to be forfeited to His Majesty all copies 
wherever found, of the publications noted 
below and all other documents containing 
copies, reprints or translations of, or extracts 
from, the said publications, on the ground 
that they contain matter, the publication of 
which is punishable under section 4 (1) of 
the aforesaid Act, read with section 16 (//) 
of the Criminal Law Amendment Act, XXIII 
of 1932 :—

(?) The tract in Urdu-SanskHt entitled 
“Dhol Ka Pol ”, written and pub­
lished by Munishwar Dev from 
Rawalpindi and printed by him at 
the Mercantile Electric Press, 
Rawalpindi.

(11) The tract in Uradu entitled “ Adaish 
Dayanacd,” written by Munishwar 
Dev, published by the Ary a PublL 
city Bureau, Rawalpindi, and 
printed at the Lakshmi Art Steam 
Press, Ra*\alpindi.

now.

Lucknow, 2nd July 1937.

• No. 1222(2)/VIH—1040.—W hereas 
the issue dated May 7, 1937 of the Naqqara 
newspaper of Lucknow contains matter of 
the nature described in sub-section (1) of 
section 4 of the Indian Press (Emergency 
Powers) Act, 1931 (Act XXIII of 1931), and 
whereas the Governor has, in exercise of the 
power conferred by sub-section (l)(a) of 
section 8 of the said Act, declared to be 
forfeited to His Majesty the security of 
Rs. 495 deposited 
publisher of the said 
7(1) of the said Act;
Governor, in exercise of the power conferred by 
sub-section (1) of section 8 of the 
declares to be forfeited to His Majesty 
copy of the issue dated May 7, 1937 
said Naqqara newspaper of Lucknow.

By order of the Governor 
Province*,

C. W. GWYNNE,
Chief Secretary.

By order of the Governor of the Punjab, 

J. D. PENNY,
Chief Secretary to Government.

The 21st July 1937.

^ No. 5362—F. 163/37-F.—The following 
Press Communique from the Controller of 
Currency, Calcutta, is republished in the 
Orissa Gazette for general iufoimation.

By o;der of the Gove nor,

P. T. MANSFIELD,
Chief Secretary to Government.

Calcutta, the 15th July 1937.
In acc 01 dance with 

Victoria rupees are not ordinarily reissued 
from treasuries or from banks which transact 
Government business, and these rupees are 
thus being gradually replaced by coins of 
more recent mintage. It is understood tbat 
in some districts this decision has led to 
belief that Victoria rupees are no longer lr'£a^

May 5, 1937 by theon
njwspapor under section 

now therefore, the )

said Act, 
every 

of the
decisiona recent

of the United

.
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tender. This belief is entirely erroneous 
Victoria rupees aie exchangeable at their 
full face value and there is no intention of 
altering the existing position in this
respect.

affected 
given that
consideration 
1937.

be reTiwf-Cti°n °r sugges‘lon ^ich may 
dal! " d-fi,n,resP?ct of the draft before the
CentnlPpClfi°d W'1 b® C3nsidored by the 
central Government. 3

thereby and notice is hereby 
the said draft will be taken into 

on or after the 15th October

J- W. KELLY, 

Controller of the Curtency.

Draft Amendments.
In the said Regulations—

I. In regulation 1—

(а) n sub regulation (2) for the
words and figures “every oil 
mine other than an oil 
subject to the Lanywa Oil Mine 
Regulations, 1933” the words 
“all oil mines” shall be substi­
tuted ;

(б) sub-regulation (3)shall be omitted.
II. In regulation 2—

(a) in the proviso to clause (b) for the 
words “ Local Government” the 
words “ Central Government ” 
shall be substituted.

(5) Clause (c) shall be omitted and 
clauses (d) and (e) shall be 
relcttercd as clauses (c) and (d) 
respectively.

III. Regulation 3 shall be omitted.

IV. In regulations 4, G and 18, the words
“and to the Warden” shall be 
omitted.

V. In regulations 5 and 7— .
(a) For the words “ in triplicate ” the

words “ in duplicate ” shall be 
substituted ; and

(b) the words “ and one copy to the
Warden” shall be omitted.

law and commerce
DEPARTMENT.

NOTIFICATIONS.

The 22nd July 1037.
mine

5987 —III C-36/37-Com.—T h o
draft notifications of the

No.
fallowing
Government of India in the Department of 
Industries and Labour are republished for 
general information.

By order of the Governor, 

C. G. JSAIR, 

Secretary to Government.

Simla, 8th July 1937.

No. M.102S.—The following draft of 
a notification which the Central Government 
proposes to issue in exercise of the powers 
conferred by section 29 of the Indian Mines 
Act, 1923 (IV of 1923), is published as 
required by sub-section (I) of section 31 of 
the said Act for the information of all 
persons likely to be affected thereby, and 
notice is hereby given that the said draft 
will be taken into consideration on or after 
the 15th October 1937.

Any objection or suggestion which may be 
received in respect of the draft before the 
date specified will be considered by the 
Central Government.

N Draft notification.
In exercise of the powers conferred by 

section 29 of the Indian Mines Act, 1923 
(IV of 1923), the Central Government u 
Pleased to direct that the Lanywa Oil Mine 
Regulations, 1933, shall be cancelled.

J. A. MACKEOWN,
Offg. Joint Secy, to Govt, of India.

VI. In regulations 8, 9, 11, 14 and 15, 
the words “and the Warden” 
wherever they occur, shall be 
omi'.tcd.

VII. In regulation 11 for the words 
“local Government” wherever

the words “ Centralthey occur,
Government ” shall be substituted.

VilJ. In regulation 19, the words 
the Waidcn ” shall be omitted. %

V or

Simla, 8th July 1937.
IX In regulation 41 for the woids 

«< Local Government,” wherever 
the words “ C hief

draft ofNo. M. 1028.—The following 
certain amendments to the India Oil 1 lu®s 
Kegula'ions, 1933, which it is proposed to 
mako iu exercise of the powers conferre y 
Action 29 of the Indiau Mines Act,
(IV of 1923), is published as require y 
sub-section (1) of section 31 of the sai 
for the information of all persons likely to

they occur,
Inspector” shall be substituted.

J. A. MACKEOWN, 

Offg. Joint Secy, to Govt, of India.
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once in every week, bo inspected for ths 
sonco of inflammable gas, by the ooinpJ,t0- 
person appointed under regulation 70 0f « 1 
principal Regulations. JQ

The 23rd July 1937.
No. 6012—'M3/37-Com.—The follotving 

notification of the Govornmen - .
Department of Industries and Labour 

republished for general information.
By order of the Governor,

0. G. NAIB,
Secretary to Government.

(2) The Inspection shall bo made With 
locked flame safety lamp of a type approv . 
bv the Chief Inspector, and no addition", 
light shall bo used, other than an
torch or lamp of a typo approved by tu 
Chief Inspector.

(3) The result of every such inspection 
shall be reported by the person making it j" 
the manner required by sub-regulation , 
regulation 70 of the principal Regulations 
and shall he mccrded in the book maintained 
in accordance with Sub-regulation (2) cf that 
regulation.

(4) Nothing in this regulation shall bo 
construed to affect the provisions of 
tion 70 of the principal Regulations.

the a

Simla, 10 July 1937.

Indian Mines Act, 1923 (IV of 1923), the 
Central Government is pleased to make ID' 
following further temporary regulation., 
being satisfied that for the prevention of 
apprehended danger or the speedy remedy 
of conditions likely to cause danger it
necessary in making these regulations to 5 ^ In evcry mine or part of a mine ^
dispense with the delay that would result which the use of safety lamps is for the time
from their previous publication and reference being required in pursuance of regulation 123 
to Minin? Boards:— of the principal Regulations, a competent

person appointed-in writing, by the manager 
for the purpose, shall search all persons 
employed below ground immediately before 
they enter the mine or part for the purpose of 
ascertaining whether they have in their 
possession any match, smoking apparatus, or 
any apparatus of any kind for striking a light 
except wit' in a completely closed chamber 
attached to the fuse of a shot.

regula.

TEMPORARY REGULATIONS FOR 

COAL MINES.

1. (1) These regulations may be colled the 
Supplementary Coal Minos (Temporary) 
Regulations, 1937.

(2) They shall apply only in respect of 
coal mines.

2. In these regulations, “the principal 
Regulations” mean the Indian Coal Mines 
Regulations, 1926.

3. (I) The Chief Inspector may require 
the manager of any mine in which, or in any 
part of which, a mechanical ventilator is in 
use, to submit within one month Standing 
Orders specifying the action that shall be 
token with respect to the withdrawal of 
workmen from such mine or such part of the 
mine in the event of a stoppage of the 
mechanical ventilator.

(2) The Chief Inspector may approve of 
such Standing Older? or may modify them if, 
in his opinion, they are defective in any 
respect, and shall give noitce in writing to 
the manager that such Standing Orders as
are approved by him shall be enforced at 
the mine.

(2) The person conducting the sca;ch 
shall—

(a) search or turn out all pockets;
(b) pass his hand over all clothing; arid
(c) examine any article in the work­

man’s possession.

(3) If the person conducting the search 
suspects that the person searched is conceal­
ing any article of the nature described in 
sub-regulation (7), he shall detain him and 
as soon as possible refer the matter ,to the 
manager, or other official authorised by the 
manager for the purpose, who shall not allow 
such person to enter the mine untill he is 
satisfied that the person has no such article 
in his possession.

6. (7) Without prejudice to the provisions 
of regulation 127 of the principal Regulations, 

manager, or a competent official [other 
than ths persons referred to in clauses (a)
(b) of the said regulation, as modified 
regulation 8 of these regulations], app°intc 
is writing by the manager for the purpos ’ 
shill examine thoroughly all safety lamps l 
use at a mine at least once in every ’ 
and shall record the remit of his examiu^1 

book kept at the mine for the purpose

the(3) On receipt of the notice 
Chief Inspector the 
Standing Orders in

from the 
manager shall post the

»■»«lho 

itnSta!” ‘miiue
shall

woke ™th,, .a iin s J“™ 
inflammable gas may accumulate and 

not permanently sealed off, shall,

in a

(5) If any lamp is found to bo defec- ’ 
it shall not be reissued for use un i 
defect has been remedied.

which 
ct least

arc
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(]) a competent person appointed in 
writing by the manager for the purpose 

!nll examine every safety lamp on its bom* 
Si rned, after use underground. :b

(2) ff such exmination any lamp jg 
found to be damaged cr misused, he shall 
record the nature of the damage or misuse 
. a book to bo kept at the mine for th" 
’ u.po:e; and every new entry in the book 
lhall bo shown to the manager without

The SGLh July I03y.
noUfioftkfr4,7f!,t29/3/'Com-~Thc following

- “* •-
general information.

rctu
is republished

By order of the Gover 
C. G. NAIR, 

Secretary to Government.

nor,

Registration of ’ Accountants. 
Simla, 19lh .June 1037.

delay.
8. The principal Regulations shall be read 

as if for clause (b) of regulation 127, the 
following clause were substituted, namely:-,

« (b) (i) A competent person appointed 
in writing by the manager for the 
purpose shall examine every safety 
lamp at the surface immediately 
before it is taken underground for 
use and shall assure himself, as far 
as practicable, from external 
absorvation that each lamp is in 
safe working order and securely 
locked.

(it) The competent person referred to in 
sub-clause (i) shall not be the 
banksman except in a mine where 
the number of persons employed 
underground is not more than 50 
at any one lime.”

No* 2G'A- (l)/‘>7.—In exercise of the 
powers conferred by sub-section (2) of section 

p * ot thc Indian Companies Act, 1913 (VII 
of 1913), the Ccntial Government is pleased 
to direct that the following further amend­
ments shall be made in the Auditors Certi­
ficates Rules, 1932, the samo having been 
previously published as required by the said 
sub-section, namely:—

(1) In rule 30 where they occur for the
second time, and in rule 50 and 
Forms B and F of the said Rules, 
for the words “ Government of 
India”, the words “Central Gov­
ernment ” shall be substituted; and

(2) in the said Rules for the words
“Governor General in Council’' 
and “local Government” wherever
they occur, thc words “Certial 
Government” and “ Provincial Gov­
ernment ” shall be substituted 
respectively.J. A. MACKEOWN, H. BOW,

Secy, to Govt, of India.Offg. Joint Secy, to Govt, of India.

The 26th July 1937.
No. 6045__HC-52/37-Ccm.— The following notification of the Government of India in

the Finance Department (Central Revenues) is republished for general information.
By order of the Governor,

C. G. NAIR, 
Secretary to Government.

Customs.

New Delhi, the 1st April 1937.
lo No. 1S-X.—In exorcise of the power
1378 (VIII of 1878), the Governor Geneial in ouu 1 ,pential Revenues) specified in the first

column of the 
ffio second column.

annexe

Schedule.
2

1_ ______ ___ ___ ________ , “ cave from tho United Kingdom" the words
C- No- lUh July 1925 ■ ^ ^ tho

2- N°- ,9-C“. d^d ** llth 1934 ■ ir:n^o"dInai» ”, thc words
N°- 87-Customs' d“tcd ae 2Clh May 1934 ' ' A“fothc°r than the ,ords ” other

4- 28-Customs, dated the 20th May 1933 and After^ Burma ” shall be inserted 
5 *o. 36-Customs, dated the SCth May 1934. 1 he wordg “ prohibit the export

V' 29-Customs, dated the 20th May 1933, and After^ff gha]1 bo lnscrted. India
C V 0- ^-Customs, dated the 26th May 1984 words “ tho taking ou o • ■ J3urina" shall

No- C2-Customs, dated the 25th August 1934 . After tn ^ lhc words except to *urm
bo inserted.

W. W. NIND,
Joint Secy, to Government of India.

l.

, the words “ except lo 
” in 1 oth
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0°un«l i P nb Shall be made in the Q0v8 
further *®° dia Finance Department (Cc„v' 
ornmeutofl uoUficalio„ no. 102-Customs 
ral BevO»ue®) Ootobcr 1927, namely:-,. ’ 
dated the x-

The mk July 1937.
6046—IIC-51/1937-Com —The 

following notification of the Government of 
India in the Finance Dapavtment (Central 
Revenues) is republished for g e n e r a 1

information. By order of the Governor,
C. G. NAIB, 

Secretary to Government.

Customs.
New Delhi, 1st April 1937.

Xo. 7-X.—In exercise of the powci'3 confer- 
red by section 13 of the Sea Customs Act, 
1878 (VIIT of 1878), the Governor General in

No.

To the said notification, the follow^., 
hall be added, namely b

“ Provided that nothing in this nou 
lion shall apply to the produce 
manufactures of Burma shipped u, j°r 
such conditions as may bo presch’ i 
by the Chief Customs Authority ”*Je(

W. W. NIND,
Joint Secy, to Govt. 0j ln(jUl

pro­
viso s
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